- BEFORE THE AJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)

- ~ AHMEDABAD BENCH
AHMEDABAD

C.P. (I.B) No. 37/10/NCLT/AHM/2017

Coram: - - Present: Hon’ble Mr. BIKKI RAVEENDRA BABU
- - MEMBER JUDICIAL

Edelweiss Assets Recounstruction Co. Ltd. & Ors.

Section 10 of the Insolvenc and Bankrupc
Code ' '

. .

Section of the Companies Act:

S.NO. NAME (CAPITAL LETTERS) __DESIGN

1. NAUIN PANA

2. Bnroasn s L

ORDER

~ Learned Advocate Mr. Navin Pahwa present for Corporate Debtor/ Applicant. None
present for Respondent. Learned Advocate Mr. Bhadrish Raju with Learned

“Advocate Ms. Lizum C. Wangdi with Learned Advocate Mr. Jaimin Dave present
for Jotun India Pvt Ltd. -

Learned Counsel appearing for the Corporate Applicant contended that company
court has no jurisdiction to pass the above said order. ' .




Considering the order of the Hon’ble High Cour} without going into the aspect
whether the order of the Hon’ble High Court binds this Tribunal or not, it 18
appropriate not to proceed further with CP (IB) no. 37/2017 for the present.

Registry 1s directed to scrutiny the Intervening application whether it is in order.

List the matter on 27.07.2017.
- M)J——’/ \-)\ \ 33—
IKKI RAVEENDRA BABU

_ MEMBER JUDICIAL
Dated this the 20th day of July, 2017.




